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Separate paging is given to this Part iD order. that it' may be fil~d as a

separate Compilation.
--~----.

PART IV.

Acts of the Gujarat Legislature and Ordinances promulgated and

Regulations rqade by the Governor.

The foHowing Act of the Gujarat Legislature having been assented to by the

Governor on the 17th October, 1980 is hereby publi'Shed for general information.

N. B. PATEL.

Secretary to the Government of Gujarat,

Legal Department.

GUJARAT ACT NO. 24 OF 1980.

(First published after having received the assent of the Governor in the

"Gujarat (Jovernment Gaiette" on the 22nd October, 1980).

An Act further, to 3IIlendthe Gujarat Compulsory Primary Education Act, 1961.

It is hereby enacted in the Thirty-first Year of the Republic of India as
foHows:--

-
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1. TIlls Act may be called the Gujarat Compulsory Primary Educatiol1-Shontitle.

(Amendment) Act. 1980. .

Guj. 2. ' In the Gujarat Compulsory Primary Education Act, 1961, in section 27. forAr
m
sendt;nent

27XLlof .'. "'.. . ' 0 actIOn

1961. sub-section (3), tJle followmg ~ub~~ections,shall be substituted, na1}lely:- of Guj. XLI
, ..~ _.. -,,' " , , "'., _H ' " . , of 19R].

,;, -.

~:"1

rV-1i:~t..,,-.2

----
...-



------- -- - - -- - - -

--I
: oi.B.,I OUJ. GOtT. GAZ.EX., OOTOB.I£R22. 1980/.A.SVINA30. 1902 [PART IV

"(3) Atf rwe$"'inacfttilnder t1iis~sectionshall be laid for not -lessthan thirty

- days before"the State Legislature as soon as fi.laybe after they are made and

~ha11re subject to rescission by the State Legislature or to such modifications

as the State Legislature may make durhlg"Jhe session in which they, are so
, . ,

laid or the session immediatelx follo~. .

(4) Any rescission or modifications'sOmade by the Stat~ Legis1atureshall

be published"in the Official Gazette and shall thereupon take effect.".
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